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IN THE C}N TRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERMAD 

O.A.N..11/91 
	 Date of Orderi 28.9,1993 

BETWEEN S 

Y.Kisha* Ra' 	 • . Applicaat. 

A N D 

Uzisa of Iadia2presented b7 

The Secretary t. Gsvertne2t, 
Departmeat •f Pests, 
New Delhi. 	 -- - 

The post Master Ge*eral, 
Hyderabad Regisi, 
Hyderabad. 

The Superiateideat of Post 
Offices, Peddapalli. . Respndeats. 

Counsel for the Applicaat 	MflX.S K .Aaj aneyulu 

counsel for the Respedeats 	•. Mr,N,V.Rarnaaa 

CORAM: 

HON'BLE £HRI A.B.GORTHI : MEMBER(ADMN.) 

HON 'BLE SHRI T .CHANDRASEKHARA REDlY ME113ER(JUDL.) 
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Order of the Division Bench delivered by 

Hsn'ble Shri A.B.G.rthi, Member(A5ma.). 

The claim of the applicant is that he was entitled 

to be considered for recruibuent to the post of Reserve 

Trained pool-Postal Assistant by virtue of his having 

served in the department of P&T for over one year. 

The applicant was initially appointed as E.D.M.C./ 

packer on 19,5.1982 at G.davarikhani. He worked in the 

said post till 21.10.1982 when the post was abolished. 

The respondents however app.inted him against a class-ri 

post w,ef. the same date i.e. 21.10.1982. He continued 

in the said post upts 28.5.1983. He thts served contiauousl 

for more than one year under the respondents. He passed 

P.U.C. and alsi studied upto S.c.m. 	His case for 
recruitmerat as a Psstal Assistant (Class-ri) was rejected 

by the respondents on the ground that he was over aged 

and that age relaxation in his case could not be given 

because he did not w®rk# for one year as an "E.D. employee 0' 

Vie have heard learned counsel for both the 

parties. Learned counsel for the applicant has drawn 

our attention to two important aspects of this case. 

Firstly the applicant's initial eagagenent as EDMC/ 

Packer thet to be terminated not for any other reason but 

because the post itslf was abolished. Secondly the 

applicant was immediately taken against a Class-.IV. post 

2- though as a c..tztt-n.uoemployee. As the applicant worked 

in both the said posts together for over one year, the 
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respondents should hQve givesi him the benefit .f 

D.G.P.&T letter N.. 20/19/78-SPB.I dated 28.12.78; 

relevant portion .f the said •ffice memo is reproduced 

below:- 

"Sub: Age relaxation to ED employees for 
their recniitments to the clerical cadre 
etc. 	 - 

I am directed to say that under the 
existing instriactins ED employees who are 
Matriculats or possesS educatiønal quaiL-
ficati,pns equivalent to the Matriculation 
examination and have put in one year 15  
service as ED employees are eligible to be 

considered along with other candidates upto 
the age of 40 yearS for the vacancies meant 
for outsiders' quota in Time Scale clerks/ 
Sorters' cadre. Minister(C) in one of his 
meeting expressed his concern about the 
meagre promotion avenues for the ED staff 
in the Cl. III cadre and desired that the 
facility/concession regarding age to the ED 
employees in the matter of recruitment to 
the clerical cadre should be made widely 
known." 

Mr.N.V.Ramana, learned counsel for the respondents 

stated that in view of the plain language of the D.G. 

P&T letter dated 28.12.1978 the benefit of relaxation 

of age limit upto 40 years would be applicable only 

to E.D. employees who have put in one year service 

as such. It cannot be further extended to those who 

had rendered service in other posts. The respondents 

i-cu. contended the ;e-c tiat1aia employee 

the applicant worked from 21.10.1982 to 28.5.1983 

but that service was with the usual breaks for holi- 

days, etc. 

There is no dispute as regards the facts in 

this case. The applicant did work as an E.D. emp]syee f 

for a period of S months and 3 days only. The balance 
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of his service was as a c.atind.us4  paid employee 

against a Class-I'! post. Service in that post 

cannot be treated as service as an ED employee. 

in view of thi5we are of the considered view that 

the respondents did apply the D.G. P&T instructions 

dated 28.12.1978 fairly and squarely to the applicant 

in denying him the benefit of relagation of age limit 

upt. 40 yearS. The applicant admittedly was above 

25 years at the time of consideration op his case 

for recruitment to the post of Reserve .Trained Pool 

postal Assistnat. Unless he had been given the age 

relaxation he could not be recruited.&s we have e.rd 

that the respondents are justified in refueing to 

grant the extension .f age limit to the applicant,.) 

we find that the order of the respondents in reje-

cting the prayer of the applicant is justified. 

6. 	in the result the O.A. is dismissed. There 

shall be no order as to casts. 

- L --n :ic I  

(T .CHANDRASEEHARA R 
Me)er(Jl..) 	 Meer(mn.) / 

Dated; 28th September, 1993 

(Dictated in Open court) 
puty Igi 

To 
The Secretary to Govt., Union of India, 
ipt. of Posts, New ]lhi. 

sd 
The Postmaster General, Hyderabad Region, Hyderabad. 
The Superintendent of Post Otfices, Peddapalli. 

t -The-8upetSnteent s osbQ&t4ce, Rsddeict. 
One copy to Mr.K.S.R.Anajaneyu].u, Advocate, CAT.Hyd. 
One copy to Mr.N.v.Ramana, Addl.C'SC.CAT.Hyd. 

2. One spare copy. 
a. One copy to Library.CAT.Hyd 

pvm 
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I 	 - 

CHECKED BY 	 APPROVED BY 

IN THE CFNTRAj, ADMINISTRATIVE TRIBUNAL 
HYLEPABAD BENCH AT HYDERABAD 

- 	THE HON'I3LE MR./

1D 

TICE V.NEELADPJPAO 
VICE CHAIRMA1I

THE HON'BLE MR..GORThI :MEMBER(A) 
I 	

AND 

THE HON' BLE MR.T.CHANDRASEKHAR REDDY 
MEMBEMJUa) 

Ae- 

THE HUN' BLE F4R./T.TIfltJ\TENGAflM4:M(A) 

Dated: 	 -1993. 

Q2PWJUD3MENTs 

- 

U 

?4.A ./R.A./C. A. No. 

in 

O.A.No. 

TA,No. 	 (w.P. 	) 

- 

AcInittted and InterIm directions 
issuet 
Allowàd. 

I- 

Disposd of with-directiotjs 	• 
D$issed. 

Dismissed1 as withdrawn 
Lsmisse4 for default. 

Re jectea,.jO?dered. 

No order as to costs. 
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